FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF LEGEND POWER PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Legend Power Private Limited
2. | Date of incorporation of corporate debtor 12/09/2007
3. | Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4, Corporate Identity No. / Limited Liability | U74999DL2007PTC205925
Identification No. of corporate debtor
5. Address of the registered office and principal | Registered Office: 103, Ground Floor, Gali
office (if any) of corporate debtor No. 6, Jaitpur, Badarpur, New Delhi -
110044
Old_Registered Address: 921-A, Ninth
Floor, Devika Tower, Nehru Place, New
Delhi — 110019
6. | Insolvency commencement date in respect of | 22/07/2024 (Order of Hon’ble NCLT was
corporate debtor uploaded on 23/07/2024)
7. Estimated date of closure of insolvency | 18/01/2025
resolution process
8. | Name and registration number of the insolvency | Mr. Bihari Lal Chakravarti
professional acting as interim resolution | Registration  No: IBBI/IPA-002/1P-
professional N00863/2019-2020/12776
9. Address and e-mail of the interim resolution | Address: GC — 901 Aditya Mega City
professional, as registered with the Board ,Vaibhav Khand Indirapuram, Ghaziabad,
Uttar Pradesh — 201014
Email: blchakravarti.associates @zmail.com
10. | Address and email to be wused for| Add: GC - 901 Aditya Mega City, Vaibhav
correspondence with the interim resolution | Khand Indirapuram, Ghaziabad, Uttar
professional Pradesh — 201014
Email: cirp.lezcendpower @email.com
11. | Last date for submission of claims 05/08/2024
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)
14. | (a) Relevant Forms and Weblink:
(b) Details of authorized representatives are | https:/ibbi.cov.in/en/home/downloads
available at;

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench — I1I, has ordered
the commencement of a Corporate Insolvency Resolution Process of Legend Power Private Limited on
22.07.2024 (Order of Hon’ble NCLT was uploaded on 23/07/2024).

The creditors of Legend Power Private Limited are hereby called upon to submit their claims wlth pmof

on or before 05.08.2024 to the Interim Resolution Professional at the address mentioned,
No. 10. The financial creditors shall submit their claims with proof by electronic mean

L Normea 129V




All other creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.
The proof of claims is to be submitted by way of following specified forms along with documentary
proof in support of their claims.

Form B- For claims by Operational Creditors (except Workmen and Employees); Form C- For claims
by Financial Creditors, Form CA- For claims by Financial Creditors in a class as aforesaid, Form D-For
claims by Workmen and Employees, Form E- For claims by Authorized Representative of Workmen
and Employees, Form F- For claims by Creditors other than Financial Creditors and Operational
Creditors. o Chahray N

4 )

Submission of false or misleading proofs of claim shall attract penalties.

Interim Résolution Professional
IBBI/IPA-002/IP-N00863/2019-2020/12776

In the matter of Legend Power Private Limited
AFA Validity upto November 16, 2024

Date: 25/07/2024
Place: New Delhi
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FORM-G kotak | KOTAK MAHINDRA BANK LIMITED REGUEICHECENGEREGHRE PO R L EREUE N Pt vl 7
. . T T T P . 1] ]
Classifieds INVITATION FOR EXPRESSION OF INTEREST FOR T PR T TS T 2 e o B o Do Tl s e e B N 7 T o0 PR paris o el e
BHUPESH STEEL PRIVATE LIMITED Fepaym?w?ft;l& Sﬁmg.ansg?_uentttgygurdefaulis, oucgloa]lcnswere cla?sifie%as né)ﬂ-perfo(rjmint%a%setﬁ’ ra;md said Ioart1ta(%ﬁount,:,j alongwith aItI rigitcs,tti}t]les%intgrestfsthbenetﬁ%s d(lj,l.eS réaceivablesggve be%n a‘?‘.signetcjj in
avour of Kotak Mahindra Bank Limited vide separate deeds of assignment mentioned hereunder, the bank has pursuant to the said assignment and for the recovery of the outstanding dues, issued demand notice under
PERSON AL OPERATING IN STEEL SECTOR AT EﬂHIPM', HARYANA & DELHI section 13f(2) of the securitization and reconstchtion offinancialas%etand enforcement of security interest act,%OOZ (the act), the conte‘%ts of which are being pubrIYshed herewith as 8er section 13(2) of the act read with
(Under sub-requiahion (1) of regulafion 358 of the Inscbency and Bankruptoy Bord of India rule 3(1) ofthe s.ecurlt%/ interest (enforcement) rules, 2002 as and by way of alternate service upon you. Details of the borrower, co-borrowers, securities, lender, outstanding dues, demand notice sentunder section 13(2)
. {Irsoivency Rescluson Prooess lor Conporate Persons) Regulations, 2016} and amount claimed there under are given as under:

I, Monica Das D/o Santosh Kumar RELEVANT PARTICULARS Name And Address of The Borrower, Co-Borrowers, Details of The Inmovable Property 1. Name of Lender 2. Date of Assignment
Das R/o B-13,/157, 2nd Floor, T e BHUPESH STEEL PRIVATE LIMITED Guarantors, Legal Heirs, Loan Account No., Loan Amount All that piece and parcel of Flat No.T-1/C-505, 5th 3. Demand Notice Date 4. Amount Due In Rs.
Plot.N0.88, Pharma Apartment, | Name ol Bie comurate dealor Mrs. Shikha Singhal W/o Mr. Varun Singh & Mr. Varun Singh S/o Mr. Rajendra Prasad, Both At: H.No.A- | Floor, Tower No.T-1 situated at “Monarch” at Plot| 1.PNB Housing Finance LimitedéPNBHFLz.

: X . alorg win CIN PAN & LLF No PAN : AAACBOSTZH 16/17, Shyam Park Extension, Block-A, Sahibabad, Ghaziabad, Uttar Pradesh- 201007, Both Also At: Flat | No.GH-02/C, Sector-1, Greater Noida admeasuring | 2.04.03.2023, 3.07.06.2024
VTC: IP Extension, Laxmi Nagar, : CIN : UT48990L1988PTCO3I8E2 No.T-1/C-505, 5th Floor, Tower NoT-1 Monarch, Plot No.GH-02/C, Sector-1, Greater Noida- 201308. 1680 sq. ft. including undivided proportionate share |4.Rs.1,28,65,460/-(Rupees One Crore Twenty tht
Gandhi Nagar, East Delhi, Delhi- T T T T -8 11® FLOOR WAZIRPUR INDUSTRIAL toanﬁccoun{l&umbtgr: 0(()1308667%0%85%%/ R Seventy Lakh Seventy Nine Th 4 Five Hundre ﬁflanda?ql_r';]om“rnnorr%famhnesM Shikia Singhal 8 Iaakh Sl()j(ty Flv%l'l'housafngfggrzggﬂdret%S|xt)1.0nb)

. dress of tha ragisies : -48, " Rs. a ‘Mrs. ue and payable as of 31.05. with applicable
110092 aISO_, Current.ly. residing at : AREA. DELH). Defhl, India, 10052, O%?yr} mount Sanctioned: Rs.70,79, (Rupees Seventy Lakh Seventy Nine Thousand Five Hundre :M?.r{l/grgn Sin?;h.o gagors:Mrs. Shikha Singha interestfrgmym.O6.2024unti|paymentinfullpp
131,New Priyadarshini 3. | URL of wedisile Mot Available Mr. Naﬂarajan Slo Mr. Kopala Krishnan & Mrs. Kumar ﬁjeyadevi V W/o Mr. Nagarajan, Both At: C- | All that piece and parcel of property bearing Flat No. | 1. PNB Housing Finance Limited (PNBHFLZ).
Apartments, Plot-19, Sector-5, 5 | Donb of thsce whism it ol KHEWRA ROAD. SONIPAT HARYANA 65A, GF Lifeside Room, Panchsheel Vihar, Malviya Nagar, Near DDAFlat, New Delhi - 110017, Both Also | FA-1002, Block-1, French Arcade, Plot No.-H-4,|2.04.03.2023, 3.13.06.2024
Dwarka. New Delhi-110075 have ~irimiprl el kol et - - At Flat No. FA-1002, Biock-1,French Arcade, Plot No-H-4. Sec-14,Kaushambi, Ghaziabad, Uttar Pradesh | Sector- 14, Kaushambi, Ghaziabad, Uttar Pradesh- |4.Rs.1,64,50,988/-(Rupees One Crore Sixty Four Lakh
’ . | Bt iodadad -201301. 201301. ) Fifty Thousand Nine Hundred Eighty Eight Only) due
changed my name to Meenakshi 5 | Instalied capacity of main products ! Not Availatile Loan Account Number: 00016660010591 . o Name of The Mortgagor: Mr. Nagarajan S/o Mr.|and payable as of 31.05.2024 with applicable interest
Das for all future purposes. SErVicas Loan Amount Sanctioned: Rs.61,05,000/- (Rupees Sixty One Lakh Five Five Thousand Only) | Kopalakrishnan. from 01.06.2024 until paymentin full.
_ 6. | Cuarshy and vale of man producls/ i Mr. Bhunehswar Keshri S/o Mr. Rameshwar Prasad & Mrs. Nupur Keshri W/o Mr.|All that piece and parcel of property bearing Flat | 1.PNB Housing Finance Limited (PNBHFL).
0070914387-1 servioat scld in lost Enancial yesr SRR Bhunhswar Keshr, Both AE £-5/105, Daluce Apariment Vas#RdhadrapIIEDTctl?\lve,HNngDelinf ! rglo.tFANPma, 7inFoor B|o§k1-4, Friench ﬁrga(tj)e, 204032023, 21/ e 1(3.86.202Ff o L S
- - ; , Both Also At: Flat No. FA-702, oor, Block-1, French Arcade, Plot No-H-4, Sec-14,|Plot No-H-4, Sector - aushambi, | 4.Rs.1,51,16,431/-(Rupees_ One Crore Fifty One La ixteen

l, Anuradha W/o Prakash T._| Numbes of employies | woekmen L I | Kaushambi, Ghaziabad, Uttar Pradesh-201301. Ghaziabad, Uttar Pradesh - 201301, Tt Bous Huapes Thirty One Only) due and payable as of
Damodaran R/o Flat No.J-43/5-I, B. | Furiher details induding kas! avalabla Available balance shastis far the FY 2020-21. Loan Account Number: 00176660003629 _ Name of The Mortgagor: Mr. Bhuneshwar | 31.05.2024 with applicable interest from 071.06.2024 until payment in
Dilshad Colony, Delhi-110095 firancial statements (with schadiies) of ten - | hittps:idrive. google. comidrivefolders/10p] Loan Amount Sanctioned: Rs.50,10,000/- (Rupees Fifty Lakh Ten Thousand Only) Keshri S/o Mr. Rameshwar Prasad Keshri. full.
have changed my name to years, ksts of creditons ane avalabie 8! URL | OFKnbKTXmZLcPwzIFLsIBFXREiljw?usp Mr. Bipul Bansal S/o G.R Bansal at: Asian Cargo Movers F-302, AdiR/a Chamber, Plot No.11, Sarita Vihar, Commercial | All that piece and parcel of B-PH-3, | 1.PNB Housing Finance Limited gPNBHFL).

I =drive_link Complex, Delhi- 110092, Mrs. Harshita Bansal W/o Mr. Bipul Bansal At: Indian Container Service, Shop No.9, Jai Ambey | Penthouse, Sector Saffron,|2.04.03.2023, 3.25.06.2024 .
Anuradha Appu. - - - — Market, UP Border, Sahlbabad,Ghamabad,_UttarPradesh- 201005, Both At: C-54 Vivek Vihar, Delhi-110095, Both Also At: | Scottish  Garden, Indirapuram, | 4.Rs.58,33,169.27/-(Rupees Fifty E|g'r\}t Lakh Thirty
g | Eligitility foe resolution applicants urdes Available balanca shast is for the FY 2020-21. B-PH-3, Penthouse, Sector Saffron, Scotfish Garden, Indirapuram, Ghaziabad, Uttar Pradesh- 201014, & Mr. Sanjeev | Ghaziabad, Uttar Pradesh-201014. | Three Thousand One Hundred Sixty Nine and Paisa
0040740037-8 aecton 25(2Wh) of the Cods is avsilabie st | hitps.fidrive. google com/drivefolders10pj Jindal $/o Mr. Ram Jindal Guaranto;) at: C-146, Vivek Vihar- 110095 Name of The Mortgagors: Mr.| Twenty Seven Only) due and {)a ablé as of 31.05.2024
- - ' OFKnBET EmZ LePwzTFLsIBFXREilpw Husp Loan Account Number: 00016660007451 Bipul Bansal & Mrs. "Harshita | with applicable interest from 01.06.2024 until payment in

LLAsif s/o Abdul Gaffar,R/0 C- _ —drive Iink Loan Amount Sanctioned: Rs.47,00,000/- (Rupees Forty Seven Lakh Only) Bansal. full.
42/A,Jawahar Park, Devli Road, il e of Ing 2 Mr. Vineet Gupta S/o Mr. Jai Prakash Gupta at: IGT Solutions Pvt. Ltd. C/o Senior Manager- HR 14/2,[All that piece and parcel of Apartment No.K1-501 | 1.PNB Housing Finance Limited (PNBHFL).
Khanpur,New Delhi-110062,have o] Bl i, ot b ssioudd om0 Milestone, Dhundnera, Old Dalhi Road: 122003 & Mirs, Jyoti Gupta Wia Mr. Vineet Gupta, Both At: A2/60.|on 5th Floor I Block/Tower No K1 having a super | 2.04.03.2003, - ko 02

’ o 11.{ Date of sue of provisional st of 12-08-2024 Hastal Road, Uttam Nagar, New Delhi- 110059, Both Also At: Flat No.K1-501, 5th Floor, Tower K-1, Kumar|area of a@rox. 1565 sq. ft. in the complex “Kumar 4.Rs.55,77,024/-éRupees Fifty Five Lakh Seventy
changed my name to Asif | prospective resolulion applcants Imperial Greens, Plot No.GH-018, Sector-16, Noida, Uttar Pradesh- 201307 . Imperial Greens” located at the Plot No.Gh-01 B, | Seven Thousand And Twenty Four Onlyg due and
Hussain, permanently. 171 Last date for submisean of obehons - Loan Account Number: 00166660005567 . o Sector 16, Greater Noida (West)- 201303. Bayable as of 31.05.2024 with applicable interest from

| o heovisionet Net i FAR-2 N Loan Amount Sanctioned: Rs.48,69,000/- (Rupees Forty Eight Lakh Sixty Nine Thousand Only) Name of The Mortgagor: Mr. Vineet Gupta 1:06.2024 until paymentin ful

: 0040740008-8 13.| Lasi date of issuance of firal kst af 1B-08-2094 I\}{Ir. Pragee% Kunéartrll’%r;dgyziloSMraRa'encritra Pa;ndsey,tMr?.Aergn%ari I?\landgylr¥Vlo1l1\nOrog5ragei ﬁ\lzl(t)ga%%iﬁcﬁr?nd pglrcell?f roper:txbea:jrin Il:l?}\lNO'I-II:ﬁ- ;.%E%é-lgg%ngFinanceLimitng(glgglélgé_.

I e umar Pandey Both At: B-24, Sunder Apartment, Seéctor-14, Rohini, New Delhi - ott : oor, Block1, French Arcade, Plot No.-H-4, | 2.04.03.2023, ~3.05.06. .

IT IS FOR GENERAL INFORMATION i i e ki sl Also At: Flat No. Fa-1203, 12th Floor, Block-1,Frénch Arcade, Plot No-H-4, Sec-14 Kaushambi, |Sector-14, Kaushambi, haziabad, Uttar Pradesh. | 4.Rs52,62,648/- (Rupee Fifty Two Lakh Sixty Two
THAT I, LOVE KUSH S/O RAM 14,| Diabe of msum of Informaton memarandum, | 19-08-2024 Ghaziabad,Uttar Pradesh,201301 201301. Thousand Six Hundred Forty Eight Only) due and payable
CHANDER R/O H.NO-490, H- evalushion matrix and requast far resolution Loan Account Number: 00306660000934 . Name of Mortgagor: Mr. Pradeep Kumar Pandey and | as of 31.05.2024 with applicable interest from 01.06.2024
BLOCK MANGOL. PURI l\’lORTH plan ta prospacliva resclution applicants Loan Amount Sanctioned: Rs. 44,50,000/- (Rupees Forty Four Lakh Fifty Thousand Only) Mrs, Majari Pandey until paymentin full.

WEST E)ELHI DELHI 11’0083 15.-,! Las| dabe of submession of resokilion plars | TB-09-2024 Mrs. Ranjita Mittal W/o Mr. Mahim Mittal at: M/s Advantage Engineers & Developers (P) Ltd., D-162, Sector-10, | All that piece and parcel of Flat No.111, First Floor,| 1.PNB Housing Finance Limited (PNBHFL).
’ B 16 | Process 16 1o sabmil EOF - - Noida- 201301, Mr. Mahim Mittal S/o Mr, K.C. Mittal At: Mahim & Co. Chartered Accountant, Through its Proprietor, | Tower Castle in the complex named as Shivkala| 2. 04.03.2023, 3.21.06.2024
DECLARE THAT NAME OF MY 5] Process amall « lo submi ECK cirp.bsplgmail.com _IZI_)-162, CSect}or-S18, l?l(olldel\_- 2013%1, I?tothl}t:P El)t1l(\)12 8e1céors-55{ No&_|>c1iaN 20(]306hBoE,h AalsohAtz:OﬁlgB l}l%1l\1n1,£|r_st II;II_?torI |5L11xuryNApdartmeGm S|tu|§|te at P||$t Ng.Dt-jSl),SSﬁctor- 4.Rs.60,42,251/(Rupees Sixty Lakh Forty
; 1 PRAS shardigkad | e [ V1T 07 P24 arvd have B - - ower Castle, Shivkala Luxu artment, Plot No.D- ector-51, Noida, Uttar Pradesh- r. Asit Mitta in"Noida's Group Housing Residential Scheme| 1\~ Tha e ;
MOTHER HAS BEEN WRONGLY T L A a0 | bt Rl I e SN S SN I S/o Mr. K.C. Mittal (Guarantrgr) BE L R Finvest Py Ltd. Through its Business Director, All at: A-7, Sector-50, Noida- [ Noida, Uttar Pradesh having h approx 800 sq. ft. of| WO Thousand Two Hundred Fifty One Only)
WRITTEN AS SUSHEEA DEVI IN I:_I FF“|,:-|.1'5-.|._|.I|I I_n-:_ht:. Th ||::.|,|.|I,|I|;._|I|._||||,:-|'?._.|-||G|:.vr 27 04, 2624 shall canlinue I exis] a5 Eliginle PRA an 501301 super’ area with_common facilites and user of due and payable as of 31.05.2024 with
rwrad o fia-ubimit thair EO Sdi- Loan Account Number: 00166660000801 common areain the said complex. applicable interest from 01.06.2024 until
MY 10TH AND 12TH CLASS EDU- Date : 25.07.2024 e i Loan Amount Sanctioned: Rs.25,50,000/- (Rupees Twenty Five Lakh Fifty Thousand Only) Name of The Mortgagor: Mrs. Ranjita Mittal. paymentin full.
CATIONAL DOCUMENTS. THE Place; Delb-NCFR & : : o Jai : . i : P—= -
: NP y BB Mr. Ashok Jain S/o Mr. V.S. Jain & Mrs. Kavita Jain W/o Mr. Ashok Jain, Both At: A-5/105 Clifton Apartments, Charmwood [All that piece and_ parcel of property|1.PNB Housing Finance Limited (PNBHFL).
ACTUAL NAME OF MY MOTHER IS ] il i el W et olod e ot o sl Vilage, Fariabad. Haryana - 121009, Both Also At: Flat No. FA-203.ond Floor. Block.1, French Arcade, PlotNo-H-4. Sector | bearing Flat No. FA-203. 2nd Floot, BIoGK. | 2. 04.03.2003, - 5 208 505k
Registered fddress: 509, Sactor-2, Rajerder Napar, Sahibabed, Ghaziabad, Uttar Pradesh- 2010035 : ry: o : ey : ;
SUSHILA DEVI 3 o Bl ey ol i ' -14, Kaushambi, Ghaziabad, Uttar Pradesh-201301, Both Also at: Shrisit Hotel Private Limited, D-2 Souther Park, 5th Floor | 1, French Arcade, Plot No-H-4, Sector-14, | 4.Rs.45,58,224/-(Rupees Forty Five Lakh Fift
: For BHUPESH STEEL PRIVATE LIMITED Saket, New Delhi— 110017, Both Also at; E-2 Mitrdeep Appartment 38, IP Extension, Patpar Ganj, Delhi— 110091 Kaushambi, Ghaziabad, Uttar Pradesh- | Eight Thousand Two Hundred Twent Four.OnIX
0040739956-1 Loan Account Number: 0030666000094 201301. . |due and payable as of 31.05.2024 with applicable
Loan Amount Sanctioned: Rs.32,00,000/- (Rupees Thirty Two Lakh Only) Name of The Mortgagor: Mr. Ashok Jain | interest from 01.06.2024 until paymentin Full.
It is for general information that Mr. Vipﬁn %m}ggﬁt«t: NA152/£'8 Géa;uttanlll Naﬂ%rj, ngunaGBrijdAgraMUttarEradeslr\\A-Z?%?%S Alsﬁt?t: 'ﬁllthzaé giege and parcel of pr7o (;ersty bfearting rI-tIOthsGe tNoN101h1ag\)/Aifngtth1tg 1.PNB Housing Finance Limited gPNBHFL).
ouse No. ata No. 288, Gata No. reen Garden, Mauza Baipur Mustkil, Agra, Uttar | No.- , - .04.03. .22.04.
LMITHILESH KUMAR TRIVEDI,S/0 FORM A Pradesh - 282001 & Mr. Anup Kumar GléP.fa.S/O Mr. Rakesh Kumar Gupta (Guara%tor At: atOGreena Gn;(?ggrl:rll\r/]lgjggaBainpuqr I\(/Iess% (& KaNaaggr) HariSIIZ’:?\A?at 4218@ 2:?; 8g24329/ (Rupees Forty%’hrge0 ‘Ltazk%Z'IA:hree
Late Banshidhar Tiwari,R/0- PUBLIC AMNOUNCEMENT House No. 11b, Geet Govind Colony, Kalindri Bihar, Tehsil -Etmadpur, District - Agra -28200 - ot © By ) LA F STV -

1 ' - Loan Account Number: HOU/AGRI0416/278879 Ward, Tehsil & District Agra-282001,Bounded as follows- East: 30'00 | Thousand Four Hundred Twenty Nine Only) due
606,Nandini Metro Suites,Sector- (Lincler Rogulation & of the Insolvency and Bankruptcy Board of India Loan Amount Sanctioned: Rs.21,50,060/- (Rupees Twenty One Lakh Fifty Thousand and | Wide road, West: plotno.12, North: house no. 11, South: houseno.09. | and payable as of 31.03.2024 with applicable
4,Vaisha|i, Ghaziabad - Insohvency Resolution Process for Gorparats Persans) gulatigns, 2016 Sixty Nine OnIy) Y FName of The Mortgagor:Mr. V|pan Kumar interestfrom 01.04.2024 untilpaymentin ull.
201019(U.P.)have changed the FOR THE ATTENTION OF THE CREDITORS OF Mr. Vivekanand Jha S/o Mr. Gauri Shankar & Mrs, Kiren Jha Wio Mr. Vivekanand] All that piece and parcel of Apartment No.C-254, 25th Floor, Tower- | 1.PNB Housing Finance Limited (PNBHFL).
name of my minor Daughter LEGEND POWER PRIVATE LIMITED Jha, Both At: AA-178, Sainik Enclave, Vikas Nagar, Uttam Nagar, Delhi- 110059, Both| C, having super built up area of 1040 sq. ft. in housing complex | 2.04.03.2023, 3.19.06.2024

RELEVANT PARTICULARS Also At: C-254, Plot GH-02C, 25th Floor, Sky Walks, Sector-12, Greater Noida (West),| known as“Skywalks Greater Noida West” in Plot No.GH-02C, [ 4.Rs.20,13,726/-(Rupees Twent?/ lakh Thirteen Thousand
TANISHKA TRIVEDI, aged 14- Gautam Budh Nagar, Uttar Pradesh - 201301 Sector 12, Greater Noida (West), Gautam Budh Nagar, Uttar | Seven Hundred Twenty Six Only) due and payable as of
years and She shall hereafter be 1. | Mame of carporate deblor Legend Powaer Private Limited Loan Account Number: 00016660010942 Pradesh-201301. . 31.05.2024 with applicable interest from 01.06.2024 until
known as TANNISHKA TRIVEDI. = | Dale of incorporation of corporate deotor | 1270972007 Loan Amount Sanctioned:Rs.25,00,000/-(Rupees Twenty Five Lakh Only) Name of The Mortgagor: Mr. Vivekanand Jha paymentin full.
3. | Aumnonity undes which comparate debfor = | ROC Delhi Mr. Riyasat Hussain S/o Mr. Shujaat Hussain, Mr. Firasat Hussain S/o Mr. Shujaat Hussain, Both |All that piece and garcel of property bearing Plot No. 27 [1.PNBHousing Finance Limited gPNBHFL).
0040740008-9 inceeparated | regisharad Qt: leé%/(;(??’ 'ahalh%e? Rlﬁgaraﬁi%ra, Uttatlr F)’ra;jegg -P2820}g, IBoth /ﬁlso %2 (I)-iO|3 -82‘7MIndDratfliram, 2dmea2%uzr(i)rbg1 aréea15d .59 Sq.l\/cljtrs.sétuategl?gtInldraPurgrgYo'na, 2.04.03.2023, 3.31.05.2024
= = : s ra— , Mr. Igbal Ahma uarantor) at: 62, Peer Kalyani, Agra— r. Dattatreya | Agra— . Bounded as under: East: ot no. 28, West: |4.Rs.15,04,394/-(Rupees Fifteen Lakh Four
il i o el I'r:"lef'; TN | FUTASREDL200IRIRI0NA23 Signghal (GuarantorLAt: 84, MMIG, Shaheed Nagar,Agra-28206/1 HIG plotno. 26, North: 40'inch road, South: HIG%Iotno.48. Thousand Threeg-lunpdred Ninety Four Only) due
o e - . Loan Account Number: 00026660002024 _ Name of The Mortgagors: Mr. Riyasat Hussain & Mr. Firasat |and payable as of 30.04.2024 with applicable
5. | Address :rﬁjn& {ﬁﬁ!gre;‘l affice :mrlcl 7 R!gnslaaeiﬂ Office riPu‘I:! Eépln?.u-g IEE.'.:.: Gall Mo, B Loan Amount Sanctioned: Rs.8,00,000/- (Rupees Eight Lakh Only) Hussain. interest from 01.05.2024 until paymentin full
LOST & FOUND AR R R AR e ey Jﬂﬁl;ﬂ;r' ; “arrdﬂd‘;w _;I:_.',_ .I'.I inth Fioo Mr. Mohammed Saleem Khan S/o Mr. lliyas Khan, Mrs. Shaheen Khan W/o Mr. Mohammed Saleem AIIthatlpiece and parcel ofpropert¥ bearing Flat No. 42- | 1.PNB Housing Finance Limited gP BHFL).
0 k"‘-."‘l.'* N 'ﬁ“' Nerw it 15":. 4 Khan, Both At: 21, Mumtaj Apartments, Vibhav Nagar, Agra, Uttar Pradesh - 282002, Both Also At: Flat | B, 5th Floor, admeasuring area 1100 Sq.Ft. situated at | 2. 04.03.2023, 3.20.05.2024
| RAJVATI W/O MEHESH SHARMA Enika Iower, ervu Flace. e Leni - T1d11 No. 42-B, 5th Floor, Heritage Apartments, Bjasoria Enclave Lane, Fatehabad Road, Agra, Uttar Pradesh, | Heritage Apartments, Bjasoria Enclave Lane,|4.Rs.17 73,628/—§Rupees Seventeen Lakh Seventy
’ B | Irgahency commancement cale in 22572024 (Order of Hon'bla NCLT was Mr.Mudassir Khan LGuarantorg at: 2/16 Taj Mahal Gate, Agra Fatehabad Road, Agra, Uttar Pradesh. Three Thousand Six Hundred Twenty Eight Only) due
HAVE LOST MY PROPERTY respact of corporeta dablor wploaded on 2R/07I2024) Loan Account Number: 00026660002564 Name of The Mortgagor: Mr. Mohammed Saleem | and payable as of 30.04.2024 with applicable interest
= - LoanA t Sanctioned: Rs.6,60,000/- (R Six Lakh Sixty Th dOnl Kh from 01.05.2024 Until P tinFull
ALLOTMENT LETTER OF FLAT 4C 7. | Estimated daie of chsure o Inschvency /012025 oan Amountsanctioned: kS.0,00, - (Rupees SixLa ixty Thousand Only) an. romu1.0o. nul Faymentin Full.
BLOCK 16A SECTOR 118 NOIDA rEsClian prooass Mr. Antag.;:i Eg%%%ﬁlkA arvK’?I Slo IIia)ha_nAPrakasll‘1’\,lt>gi’|rwz‘l At: d130/2k Thﬁ\%arnagalr, élllthat”pieceJanqtp\?.rhoel of Plot r\fo.(\-mo, A- R101 and \//\_|-|102 Eituated _le_lthKllrg ; F(’)Zl%glgggéng Finance Limit§d1(gl(\)lglélgé_ .
: - . . eerut Ci rs. Meenu Rani Agarwal W/o Mr. Anand Prakash Agarwal, | Palace” near Jagriti Vihar, previously known as Revenue Village Kazipur, Tehsi .04.03.2023, .18.08. .
UP-201301. IF FOUND PLEASE B .h":"'* K] FEGEIINON MIMDGT OF e Mr. Bihari Lal Chakravarti Both At: H. No.210B, Westend Road,Megrut, Uttar Pradesh- 250001, Both Also At: | District Meerut, %ounded as: East: IXroperty of Anand Prakasr?, West: Property of | 4.Rs.17,67,195/-(Rupees Seventeen Lakh Sixt
CONTACT ON 9718286060. INSCAVNICY prtassina acing a8 MM | Reg. No: 1BBLIPA-902/1P-N00863/2010- 20201 2776 H.No.A-100,A-101 &A-102, Kriti Palace, Garh Road, Meerut- 250001 Anand Prakash, North: Road, South: Prtg)ertyofothers. Seven Thousand One Hundred Ninety Five Onl
reselution prolassicnal Loan Account Number: 0056660001230 Name of The Mortgagors: Mr. Anand Prakash Agarwal & Mrs. Meenu Rani | due and payable as of 31.05.2024 with applicable
0040739955-1 8. | Andrass and e-mail of the indarm rasclufion | hddress: G C - 901 Aditya Mega City, Varshay Rhand Loan Amount Sanctioned: Rs.20,00,000/-(Rupees Twenty Lakh Only) Agarwal interest from 01.06.2024 until paymentin full.
professional, as registered with the Board | Indiraperam, Ghariabad, Utkar Pradash - 201014 Mrs. Safalta Sharma W/o Mr. Akash Sharma, Mr. Akash Sharma S/o Mr. Ved Prakash Sharma, Both At: 24, |All that piece and garcel open roof of Second Floor | 1.PNB Housing Finance Limited(PNBHFLj.
Email; hichakrivarti.associatesf@gmail.com Krishna Nagar, Roshanpur, Daurli, Meerut, Uttar Pradesh-250001, Both Also At: Open Roof of || Floor on Shop No [on Shop No 233,234, 235, City Centre Baccha park, | 2.04.03.2023, 3.05.06.202
10, | Adress and e-mail 1o be usad fr Addrass: G C - UL Aditya Wega City, Vaishay Khand 233, 234, 235, City Centre Bacchapark, Meerut -250002, Mr. Manoj Kumar Sharma (Guarantor) at: H no.769/9 |Meerut-area 78.11 sq. meters. BoundedAs;-East- | 4.Rs.32,24,409/-(Rupees_Thirty Two Lakh
coeraspandance wilh the iledm indirameram. (Crazaban. Uit Fadesh - 201014 Roshanpur, Dorli, Meerut-25000 & Mr, Vipin Kumar Gupta (Guaran or&At:516 Shiv Shakti Nagar Meerut 250002, |Common Passage, West - St. Thomas School, | Twenty Four Thousand Four Hundred Nine
MISCELLANEOUS resalutan professional EI | '| e . Also at: Hno.762/3E, Madhavpuram Sch No. 10 Delhiroad, Meerut 250002 North - Property of Others, South - Property of City | Only) due and payable as of 31.05.2024 with
- 0 mall: cirp legendpawen@gmail.com Loan Account Number: 0216660002623 . Centre. _ applicable interest from 01.06.2024 until
Req OTS Fund & consit for Runig 111 Last date far submission of ciams D5/08/ 2024 Loan Amount Sanctioned: Rs.11,50,000/- (Rupees Eleven Lakh Fifty Thousand Only) Name of The Mortgagor: Mrs Safalta Sharma. paymentin full.
Unit 9780022567 12.] Clagses of credilors. # any, under cause (b) | NA Mr. Ajay Mishra S/o Mr. Manotj Ravi Prakash Mishra, Mrs. Madhumita Bhattacharga W/o Mr. Ajay Mishra, Both At: B- | All that piece and parcel of Apartment| 1.PNB Housing Finance Limited (lPNBHFL).
i sub-saclion (BA) of section 21, ssceraingd 2/308,Tower 11, Silver City, Secfor 93-1 Noida, Gautam Budh Na ar, Uttar Pradesh-201304, Both Also At: Hotel Le, Meridian, | No. 0148, Block- G, Fairway Apartment-| 2.04.03.2023, 3.19.06.2024
0130043706-1 by s inlenm resciugion profassional Windsor Place, Janpath Road, New Delhi-10001, Both Also at: Apartment No. G/0148,Block-G, Fairway Apartments,Greater ||, Ansal Megapolis City, Ansal Hi-Tech 4.Rs.12,97,945/-éRupees Twelve Lakh Ninety
13| Names of isalvency Professionss.identified Noida, Uttar Pradesh- 203207, Mr. Madan Pal Singh S/o Mr. Dola Sin h(Guarantor}at: 59,Budh Vihar, Ghaziabad-201001 & Townshithg.,Greater 0ida-203207. | Seven Thousand Nine Hundred Forty Five
| b5 act as Aubheizad Reoresemati of coaditons | MA Mr.Akshay Sood S/o Mr. Sharat Kumar Sood (Guarantor) At: A-58 1st Floor, Sector-71, Noida-201301 Name of The Mortgagors:Mr. Ajay| Only) due and payable as of 31.05.2024 with
i laes TR s rH| sach o ' Loan Account Number: 00306660000405 _ ) Mishra & Mrs. l\ﬁadhu mita|applicable interest from 01.06.2024 until
e st acerin e b Loan Amount Sanctioned: Rs.18,50,000/- (Rupees Eighteen Lakh Fifty Thousand Only) Bhattacharya. paymentin full.
PUBLIC NOTICE 14.1 [} Reelevent Fonms and Win e ; Nir. Abdul Chaman /o Mr. Shafi Ahmed, Mr. Dilshad Ahmed S/o Mr. Abdul Chaman, Mr. Gulzar [ Al that piege and parcel of property bearing iunicigal No. 331237 [ 1.PNB_ Housing Finance Limited
Be It Known that my client RAM KUMAR (B} Dalaéls of authorized represendalives Fittps ki o invenhomeddownl oad s Ahmed S/o Mr. Abdul Chaman, All At: Municipal No. 33/237 (Old No. 6154/6155) Jatpura, (IOLDN .6154/6155), Loha Mandi'Ward BUilt over Plot measuring &PNBHFL.
S/o SH. SHIVCHARAN SINGH, R/o are avaiable al Loh di. Aara. Uttar Pradesh- 282002. Mr. Saved Mushtaa Ali (G - 13/398 Raia Ki | 150 SQ. yards at Jatpura, Tehsil and District Agra, Uttar Pradesh, | 2.04.03.2023, 3.17.05.2024
I 4 , ohamandi, Agra, Uttar Prades , Mr. Sayed Mushtaq Ali (Guarantor) at: aja Ki| B2 Braverty Chotev. Lalin T f Bholt. West. Gali and | 4 Rs.13 08 005/-(R Thirt Cakn
A2, Rajv Gali Nod, Mandawal Natice Is hereby ghen thal e Malloral Compary Liw Triunal, New Dathi, Bench - 11| has arersd the Mandi, Agra- 282002 & Mr. Raees Ahmad (Guarantor) at: 33/237, Jatpura, Lohamandi, Agra- 282002 | 53>, oPerty Lhotey Laiin fenancy of Bhol, VIest Ball and j .. Tﬁouéand-gngple:‘iavsé Oni )eed”ue ash
have isberiod! Ginmnce e sovered all s conanenment of & Lomions kioency Fseantor Eoeses of Ligend. Bawer. Srivate Linpe) o Loan Account Number: 0026700002630 North: Property of Nooruddin, South: Property Igbal Ahmad. Sayable. s of 30.042024 with applicable
I ton with theiz xatuml son aomoly ANI) ‘ﬁ;zﬂﬂﬂrrﬂ:ﬁﬂmﬁ:ﬁmﬁﬂ ?ﬂ'ﬂif;?:ﬂumﬂm — o Loan Amount Sanctioned: Rs. 5,00,000/- (Rupees Five Lakh Only) Name of The Mortgagor:Mr.Abdul Chaman. __| Interest from 01.05.2024 until paymentin full.
e, movibls ad mov ee Bialias |;_=,._-l5_£'§?im i rtaciy Rt Profasiiona o1 1 st ransionad ;,,.;-,".MHEE.F'_:]::"-,.-_. Mrs. Meera Gupta W/o Mr. Suresh Chand Gupta, At: 1/96, Bagh Farzana, Civil Lines, Agra, Uttar Pradesh | All that piece and parcel of property bearing House No. 53, | 1. PNB Housing Finance Limited (PNBHFL).
propetesasets with immediate disnheic Ths riaeicial cracitort shal subknit Bisi titkms Wit jooot b SiAckionic madns gl ATSar cradiiirs may — 282002, Also at: 53, Ews-1, Ground Floor, Kailash Puri, Agra, Uttar ﬁr_adesh- 282002, Mr. Sandee[) Ews-1, at Ground Floor admeasuring area 18.455 Sq. Mtrs. | 2. 04.03.2023 3.17.05.2024
e p o ot il suberit ihe claiime with proofin persan biy postor by slacronic maans & ' sy Singhal (Guarantor) at: E-28, Kamla Nagar, Agra- 282004 & Mr. Amit Aggarwal (Guarantor) at: | At Kailash Puri. Tehsil & Distict Agra, Uttar Pradesh, [4.Rs.8 83,436/-(Rupees Eight Lakh E(ijght
them in civil and criminal matter shall be doin A o e L P S et e . 27/748 Assessli Bahadur, Agra Bounded As ~East: Prop No. 51(Ews-1), West: 20' Wide | Three Thousand Four Hundred Thirty Six i)
. Wsherihis Own risk,  Cot  and T B o Rty Sy T LoanAccount Number: 0036680002926 o Rocd Nort Raiway Propert, Souh Prop No. S5(Ews-1). | OUe. and._payable as of 30042024 wit
responsibility ther;btlo :;nd my clitents sl:iall b;: procd alelaims s inbe subunlliedby v-'-'::.'::T'fliw--nu5|:|.-ulieul‘mrn.-.:nl«.niu;-a.illurl:u::m:m-.mr,r;lrn-ilu.-;._[-;.:..-. O%'ler; mount Sanctioned: Rs.2,60,308/- (Rupees Two Lakh Sixty Thousand Three Hundred and Eig Name of The Mortgagor:Mrs. Meera Gupta. Sg)Erlrlw%ar\tt)liﬁfull?tereSt from 01.05.2024 until
IH.IIO way responsiblie 1or any acts, deeds an l:|‘|hE'ir$EFFl'.5.
things done by them. = : ' T . . . o | Mr. Mustaq Qureshi At: 1394/A-1, Mathura Gate, Vrindavan, Mathura- 281121, Mr. Akabar Quraishi S/o Mr. | All that piece and parcel of property bearing house tax | 1.PNB Housing Finance Limited (PNBHFL).
Sdy ot L ok g by Givsiionet Eiatbn: [simopt Wk ren iy Paehiishek B b Por sy Nanhe Quﬂaishi(euarantog at: 304121 Mathura Gate. \ridavan (Mathura)-281121 & Hir. Pramod Kumar | water tax No. 1915, sGmesuring area 19119 sq. matere. | 2. 04.03.0093. - e o
PRABHAT CHOWDHARY I ST TN Bl RGO S e AL ) A RN, LT - DoAY Sharma S/o Mr. Bhagwat waroop Sharma (Guarantor) at: 12/322, Rameshwar Dham, Gurukul Road, | Mathura Darwaja, Vrindavan, Tehsil And District Mathura, 4. Rs.7,71,637/- (Rupees Seven Lakh Sevent
Advocaly by Yeorimen: and Ergioyees, ram E- For GRims by Althonzed hepreientaiie of Workmen and Vrindavan, Mathura- 281121 Uttar Pradesh and Bounded As Under; East: House of | One Thousand Six Hundred Thirty Seven On]%
o 10e20%: Emplayess, Form F-For claims by Cracitors oiher than Finanial Crediars and Operaberal Cradilors Loan Account Number: 00026700002861 _ . ~ | Ram Chand, West: Gali, North: Gali, South: Nanna [due and payable as of 30.04.2024 with
Subméssion of false ar miskeading proofs of claim shall atiract panalties, Loan Amount Sanctioned: Rs.5,72,866/- (Rupees Five Lakh Seventy Two Thousand Eight Hundred Sixty Six | Thekedar. , applicable _interest from 01.05.2024 until
Bihari Lal Chakravarti Only) Name of The Mortgagor: Mr. Mustaq Qureshi. paymentinfull.
M. TR W) FIONEE D Mrs. Rekha Singh Chauhan Wio Mr. Devendra Singh Chauhan, Mr. Devendra Singh [All that piece and parcel of property bearing Plot No.14, admesuring area | 1.PNB Housing Finance Limited (PNBHFL).
PUBLIC NOTICE v IBBUIPA-O0ZP-NO08E3/2019-202012776 Chauhan, Bothgt:11,0mVihar, Shastri Na%ar,A ra, Uttar Pradesh - 282002 Mr.Suregh 118.33 §q.Yards, hata No. F1)90panc¥ KhasragNo.299 Min. situated at I?/Iauza 2.04.03.2023,g 3.(13.05.202)4
My client Arun Jha S/o Sh. Date | 25072024 In the matter of Legend Power Private Limited Chandra Chauhan (Guarantor) at: 2/58 Judge Compound, Agra & Voilet Dayal | Sikandra, Bahistabad popularly known as Amar Vatika, Agra, Uttar Praesh, [ 4.Rs.2 91,661/- (Rupees Two Lakh Ninety One
Niranjan Jha R/o H.No Place :Mew Delhi AFA Validity upto November 16, 2024 Guarantor) at: Esi Hosp!taBA ra Bounded As Below: East: Plot No.15West: Plot No.13, North: Rasta about 30 | Thousand Six Hundred Sixty One Onlyf due and
! Loanﬁccounttgum{qer. Od-OR6%6A?5O%2)%}3R Three Lakh Fortv Five Th dOonly) | FeetWide, South: Property of Other. payable as of 30.04.2024 with applicable interest
W-33/203, L-Block, Jhuggi oanAmount Sanctioned: Rs.3,45,000/- (Rupees Three Lakh Forty Five Thousand Only) | Name of The Mortgagor:  Mrs. Rekha Singh Chauhan. from 01.05.2024 until payment in full
Mangol Puri, North West, M/s Samra Hardware Through Its Proprietor Mr. Mohd Aslam, Mrs. Jameela | All that piece and parcel of Khasra No. 34 Tajbagh Colony Tower Wali Gali | 1. Bajaj Finance Limited (BFL),
Delhi- 110083 is also k Khatoon & Mr. Mohd Aslam S/o LM Ahmad, All At: Mulla Pada Gali|M lla Pada Bh P And Tehsil Koil,District Aligarh-202001 229052023 24.04.2024
- atoon & Mr. Mohd Aslam S/o LMr. Nazeer Ahmad, : Mulla Pada Gali | Mauja Mulla Pada Bhujpura Pargana And Tehsil Koil,District Aligarh- .29.08. .24.04. o
it 15 850 knowi POSSESSION NOTICE No.1 Koil Aligarh. Bhujpura. Uttar Pradesh- 202001 bouhded As: East: Plot of Mohd Jad Measuring This Side 32 FeetWesi: Plofof | 4 R5.19.39 566.82)- (Rupees Nineteen Lakh Trity Nine
as Arun Lal Jha, while his , " . — Loan Account Number: P586PBL3245034 Mohammad Measuring This Side 32 Feet North: Plot of Raju Measuring This | Thousand Five Hundred Sixty Six and Paisa Eighty Two
correct name is Arun Jha. Whereas, the authorized officer of Jana Small Finance Bank Limited (Formerly known Loan Amount Sanctioned: Rs.17,74,999/- %{upees Seventeen Lakh Seventy | Side 14.06 Feet South: Rasta 15 Feet Wide Measuring This Side 14.06 Feet. | Only) due and payable as of 24.04.2024 with applicable
Arun Lal Tha and Arun Tha as Janalakshmi Financial Services Limited), under the Securitization And Reconstruction Four Thousand Nine Hundred and Nlnenylne nly) Name of The Mortgagor: Mrs. Jameela Khatoon. interest from 25.04.2024 until paymentin full.
1 of Financial Assets And Enforcement Of Security Interest Act, 2002 and in exercise of pow- Mrs. Deepa Negi S/o Mr. Chand Singh Negi At: Steage Energy Services Pvt. Ltd. A-29, Sector-16, Noida, Uttar [All that piece and parcel of 623-F, | 1.PNB Housing Finance Limited (PNBHFL).
is the one and same person. ers conferred under section 13 (2) read with rule 3 of the Security Interest (Enforcement) Pradesh- 201301, Mrs. Bindra Negi W/o Mr. Chawad Singh Negi & Both At: SKF-415 Shipra Krishna Vista|Govinda Tower-4, Dwaarika Heights, | 2.04.03.2023, 3.05.06.2024
Ajay Anand Rules 2002 issued demand notices to the borrower(s)/ Co-borrowers(s) calling upon the Ahinsa Khand-1, Indirapuram, Ghaziabad, Uttar Pradesh-201014 & Both Also At: Flat No. 623-F, Govinda |NH-58, Meerut, Uttar Pradesh-201003 | 4.Rs.53,02,720/-(Rupees Fifty Three Lakh Two Thousand
Advocate borrowers to repay the amount mentioned against the respective names together with Iower;\4,Dwaetirrl‘lkaHglghgsd(l)\l;-é-ggém%e?r%, Uttar Pradesh-201003 ﬁdmeas?mgﬁnreﬁmoos(q.)m D Seven Hundred Twenty Only)) due and payable as of
] i i i i i ithi oanAccount Number: ame ot the Mortgagor(s): Mrs. Deepa | 31.05.2024 with applicable interest from 01.06.2024 until
Enrl. No. D/1971/2009)| :*?éi: iﬁgtgg[sg? r?etcg;gt 2?%'222% La(}gcszezsarlrz)ingtl\(l)vri]tﬁdful?uﬁgﬁn?:rltdas?ZtSIC:;p\I,;/(I:t:tl)Tesir?c%ae%s- Loan Amount Sanctioned: Rs.30,82,400/-(Rupees Thirty Lakh Eighty Two Thousand Four Hundred Only). Negi. paymentin full PP
; i ianti Mrs. Harshu Gupta W/o Mr. Subhash Gupta, Getwell Soon Multispeciality Institute Pvt. Ltd Through Its| All that piece and parcel of Flat No. B-1-105, Block B- | 1.PNB Housing Finance Limited (PNBHFL).
tal expenses, costs, charges etc. incurred il the date of payment and/or realisation. DirectorAt: Flat No. 36A. PocketA M.1.G. GTB Enclave. 110093 & Mr. Subhash Gupta Slo MR L GuptaAllAt:S. | 1.Par B having super area 990 sq. 1. Situated in | 2. 04.03.2023. 3.81.05.202)4
Sr. Borrower/ 13(2) Notice Date/| Date/ Time 19, Shalimar Garden, Ext-1, Sahibabad, Ghaziabad, Uttar Pradesh-201005 & Also At: Flat No-B1-105, Tower-B1,| Jz0ne Classik’, Khasta No832, 826, village |4 Rs.12,16,054/-(Rupees Twelve Lakh
Im'fﬁu“‘g'n"'g -'-:-m.n_c.n *?;I:'f s N Loan No. Co-Borrower/ Outstanding Due | & Type of PartC, 03K Ozone, Classik Raj Nagar Ext. Ghaziabad-201002 vilage gSédeek Nagar, NH-58. Raj Nagar Ext |Sixteen Thousand and Fifty Four Only) due
(R0 A-dX, Sainik Magar, Near Nawada e Guarantor/ Mortgagor (inRs.)as on |Possession LoanAccountNumber: HOU/GHA/0815/234849 Ghaziabad ’ ’ " | and payable as of 10-04-2024 with applicable
gﬂehm 5&“‘;5’"' "-,T"m Dhlat ur.nn.hri:. 1 1) Mis. Vishal, Prop 14.05.2024 Loan Amount Sanctioned:Rs.20,54,241/-(Rupees Twenty Lakh Fifty Four Thousand Two Hundred Forty One Only). | Name of the Mortgagor(s): Mrs. Harshu Gupta interest from 11.04.2024 until paymentin full.
110059 has "!;'15“:';'5 3";!“; :""E““E"ie'& 45129440000165 | Vishal T.elecom’Centr'e Rs 1-6 8'8 922/- Date: Mr. Jaydeep Ahuja S/o Mr. Mahendra Sinl_gfh Ahuja, Mrs. Baljeet Kaur Panjwani W/o Mr. Jaydeep|All That Piece And Parcel of Flat No. C-G07, ngpe C %‘round 1.PNB Housing Finance Limited (PNBHFL).
hie son Gagan Khurana & daughter R R 23.07.2024 AhujaBoth also at:-WZ 34-2 UﬁperThlrd oor, Mukherjee Park Extension, Tilak Nagar,Delhi- 110018|floor, new khasra no.124, old khasra no.231, 232, 233 & 234, 2.04.03.2023, 3.04.04.2024
(in-Lirw Gurment Kathurai from Bis all Represented by its (Rupees Sixteen o & Both also at:- 9 Ravi Colony, Hera Bagh Dahud Road, Banswara, Haryana- 121007 & Both also at:- measuring about 1695 Sq. Ft. super area (approx.) in Resizone | 4 Rs 1,07,96,072/-(Rupees One Crore Seven
(movaabla and immovable properties 45129670000191 Proprietor Mr. Vishal Lakhs Eighty Eight|  Time: Flat No.C-G07, Ground Floor, Type C, Resizone Residency, Mayur Vihar, Sahastradhara Road, | Residency including undivided proportionate share of land and | |, o ¥jn ey o
due to their bad & disohidient P Vi gy -9 Dehradaun-248001 common " facilities situated at Mauza Kandoli, Pargana | Lakh Ninety Six Thousand and Seventy Two
Ibehaviow and & also sevesed &) & Kumar, 2) Mr. Vishal Thousand Nine | 12:47 A.M. Loan Account Number: HOU/GUR/0216/268343 Parwadoon, Mayur Vihar, Sahastradhara Road, Dehradaun- | Only) due and payable as of 10-03-2024 with
|rulations with them. Kumar (Borrower), Hundred and Symbolic Loan Amount Sanctioned: Rs. 67,64,900/- (Rupees Sixty Seven Lakhs Sixty Four Thousand Nine 248001 _ _ applicable interest from 11.03.2024 until
| If aryone deating with them will do 5o 45129670000126 | 3) Mrs. Praksho Devi | Twenty Two Only) - : Hundred only Name ofthe Mortgagor: Mr. Jaydeep Ahuja paymentin full
{et thelr own risk and res.pn;mslbllEr. (Guarantor) as on 13.05.2024 ossession Mrs. Nisha Ratheesh W/o Mr. Ratheesh Vakkail Ramakrishnam At:- limmek India Pvt. Ltd. C/o Executive Secretary 14th | All that piece and parcel of Flat no. T-3/C-|1.PNB Housing Finance Limited
My clioet and any of their family — - - Floor, Tower 5B, DLF Cyber Terraces, Gurgaon, Haryana- 122002 & Mr. Ratheesh Vakkail Ramakrishnan S/o Mr. | 615 on 15th Floor, Block no.6, Tower no. T-3 5PNBHFL2).
gmemger ﬂﬂﬂ: nat be&ﬁmﬂh&'m."'i Description of Secured Asset: Property bearing One Shop Measuring about Ramakrishnan Vakkayil apgu At:- Annik Technology Services Pvt. Ltd. 14-15 Floor, Block- A2, DLF World, Techpark, Sez ﬁ}ltuatedh.at et Nhogﬂngz;gmgct tNC1R .04.03.2023, 3.13.06.2024
[EO SN MR T e e, 1.~ 19.11 Sq.yards, on the Ground Floor, without Roof Rights, Part of Property bearing Silokhera, Gurgaon- 122002 & Both At: Flat No.T-3/C-615, 15th Floor, Block-6, Tower No.T-3,Project “NCR Monarch’, Plot G%naatgcr Ngida oadm%asu;in 1688050r '|4.Rs.88,89,336/-(Rupees Eighty Eight Lakh
: ¥ Deshraj {Advocad) No.XV/1522, situated at Gali Sangtrashan, Paharganj, New Delhi-110055. Owned No.GH-02C, Sector-1, Greater Noida, Uttar Pradesh- 201301 Both At: Plot No 149/1A, Flat No.5, Panchmukhi|inciiding undivided proportignate sha?é of | Eighty Nine Thousand Three Hundred and
Enrol no.D/ 1327/95 b M Vi h’I K S/o. Mr. Vi ’ ’ ' Apartment,Export Enclave, Devli, New Delhi-110062 land and common facilities. Thirty Six Only) due and payable as of
Bl T A y Mr. vishal Rumar, S/o. Mr. Vijay. Loan Account Number: HOU/GHA/1115/249947 Name of Mortgagor(s): Mrs. Nisha|30.05.2024 with applicable interest from
2 1) M/s. Mohd Mateen, 21.05.2024 Date: Loan Amount Sanctioned: Rs.52,35,237/- (Rupees Fifty Two Lakhs Thirty Five Thousand Two Hundred Thirty Seven Only) | Ratheesh 31.05.2024 until paymentin full.
45128950001040 | Prop. Mateen Meat Shop, | Rs.2,98,568/- ate: Mrs. Sanﬁeeta Verma W/o Mr. Rajesh Verma Residing At: Polymer & Solvents Through its Proprietor, Near Surajmal | All that piece and parcel of Flat No.302, 3rd| 1.PNB Housing Finance Limited gPNBHFL).
s, UBLIC NOTICE Represented by its (Rupees Two Lakh | 23.07.2024 Public School, Sector - 8, Faridabad — 121004 & Mr. Rajesh Verma S/o Mr. Chanan Lal Verma Both at: H.No. 676, | floor, Tower - A, Block 5 at Affordable Housing | 2. 04.03.2023, 3.20.05.2024
bl S P e et 45129670000330 | poprietor Mohd Mat Ninetv Eiaht Time: Sector - 7B, Faridabad, Haryana — 121002 & Both Also At: H. No. 8/17, Purani Awadi, Shri Ganga Nagar, Rajasthan — | Project situated at Sector-6, Village Alharpur, | 4. Rs.22,71,137/- (Rupees Twenty Two Lakh
S Sh Snambtiu Dayal & (21 Mrs Sangy oprietor Wlo ateen, nety EIgn ) 335001 & Both Also At: Flat No. 302, 3rd Floor, Tower-A (Block-5) Affordable Housing Project, Sector - 6, Village — | near Era Divine Court, Palwal, Haryana -|Seventy One Thousand One Hundred and Thirty
D (Molder of Aadhase Mo SAD 1525 & 2) Mohd Mateen Thousand Five | 10:15 A.M. Alharpur, Palwal, Haryana - 121102. 121102 measuring 740 sq. ft.(approx.) Seven Only) due and payable as of 10.05.2024
SERO} Wha A, Vishew Dull boih Ria 328, (Borrower), 3) Mohd Hundred and Sixty Symbolic Loan Account Number: HOU/GUR/0216/265518 Name of the Mortgagor(s): Mrs. Sangeeta | with applicable interest from11.05.2024 until
F-Binck, JJ. Coiony, Wazrpur, D52 45129670000139 Nadeem (Guarantor) Eight Only) , Loan Amount Sanctioned: Rs.13,50,073 /-(Rupees Thirteen Lakh Fifty Thousand and Seventy Three Only). Verma, Mr. Rajesh Verma paymentin full.
:frf:ﬂ't.,ﬁ"f ﬂ:‘,,i:"l.,:::'f,_.:i.::”ﬂ; 4) MohdSadiq (Guarantor)| as on 20.05.2024 Possession Mr. Sanjeev Kumar Verma S/o Mr. Sushil Akshayabat Verma At: Gannon Dunkerle{N& Co. Ltd. C/o Project Manager |All that piece and parcel of Apartment No. D-20, | 1.PNB Housing Finance Limited (PNBHFL).
wumas & o wik M- Aar Chaohan. from — near Bhomiya ji ka Sthan, NH-65, Toont ki Bari, Jodhpur-342304 & Mrs, Ritu Verma W/o Mr. Sanjeev Kumar Verma|super area admeasuring 1795sq. ft. on 20th | 2.04.03.2023, ~3.01.05.202
o gt chraraine iy b Description of Secured Asset: Part of Immovable Property No.7527/XIV, (Ground Both At: 88, A/S-3, Shalimar Garden, Extension -1, Sahibabad, Ghaziabad-201005 & Both At: 549-A, New BJS CoIorX, floor in Tower/ Block No. T-3 in “Ryne” on plot | 4.Rs. 87,65,687/- (Rupees Eighy Seven Lakh
wed from todey And i angbody ceal Floor Part) without Terrace Right, situated at Near Gali Hakim Ji, Bari Masjid, Ground Floor, Jodhpur, Rajasthan- 342304 & Both Also At: Flat No.20, Tower T-3, 20th Floor, Ryne Plot No. GH-06A, [no. GH-06/A, Sector-CHI- V, Greater Noida, | Sixty five Thousand Six Hundre Elfht Seven
with thm, shail do 50 &l ishanthar cen Quresh Nagar, Sadar Bazaar, Delhi. Owned by Mohd Sadig, S/o. Mohd Yasin. Sector CHI-V, Greater Noida, Uttar Pradesh-201005 Gautam Budh Nagar, Uttar Pradesh-201005 | Only) due and payable as of 10-04.2024 with
rsi cost & sponsbiliey, my chent & oiher} Bounded as: East: Gali, West: Remaining Part of Property, North: Remaining Part Loan Account Number: HOU/GUR/1215/257538 - . _ Name of the Mortgagor: Mr. Sanjeen Kumar appllcab_le interest from11.04.2024 until
g iy HrL el b sonponkhin of Property and Gali. South: Remainin ga  of Propert Y ' g Loan Amount Sanctioned:- Rs. 55,65,000/- ( Rupees Fifty Five Lakh Sixty Five Thousand only) Verma paymentin full.
Ay émlll.'.r.'.1!.'n:n'::pﬂ:ﬂ:ilcl.:."-.|.q:r-.'.-'_|| perty : : g Pery. - - Mr. Satwndra Kumar S/o Mr. Jaipal Singh At: C-34, Electronic City Sector -62 Uttar Pradesh- 201301 & Mrs. Shikha | All that piece and parcel of Flat No. 1024-E, 10th | 1.PNB Housing Finance Limited (PNBHFLl.
shal any 1yps of dasl Wi Shair son e Amil Whereas, the Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein \Zleérpla /thr. S1a§yﬁndre'1vI K?hmaéAt: % 2i3,da 183’1\513831 (Ej%mpllnex,d eﬁtozrb11138%tg§r?ﬂ%h- %&)twl):(lntﬁ Bt%~t0h2.j:tl:E A1(1)?h ,Ellﬂorsg ovmda TotwerU I#to. 4,PDwgar|kHa1 5156I h(t)s2 £21 84235327337/ R i I::’,.OSI__Oﬁkﬁ(,J\IZ
Kunmaar mnd fi witi M Aal Chauhan i ica i i nd Floor Sector-12, Near Miother aairy sector-11, Noida Uttar Praaesh- 0 SOAt: FlatNo. -k, -00, Meeru ar rFradgesn-Zoul .RS.99,98, - ifty Fi inet
ML, GARG {Advocat) Chiu, 14, above have failed to repay the amounts due, notice is hereby given to the Borrowers Floor, Govinda Tower NO. 4, Dwaarika Heights, NH-58, Meerut, Uttar Pradeh-250002 admeas-“”n‘%J 1300sq. ft. including Undivided Eigﬁt Thousand (Sg\ygrfz SHuln()jlrelc;/ eTh‘iart Sg:/%%
CL Josph Sock, Ths Hazarl Gots, D22 mentioned herein above in particular and to the Public in general that the authorized Loan Account Number: 001666600044698 Proportionate Share™ of land and Common | Gnly) due and payable as of 31.05.2024 with
officer of Jana Small Finance Bank Limited has taken possession of the properties/ Loan Amount Sanctioned: Rs. 33,21,600 /-(Rupees Thirty Three Lakh Twenty One Thousand and Six Hundred EaCﬂltle?th Mort M. Satvendra K applicable interest from 01.06.2024 until
secured assets described herein above in exercise of powers conferred on him under Only). ame of the Mortgagor(s): Mr. Satyendra Kumar paymentin full.
PUBLIC NOTICE section 13 (4) of the said Act read with Rule 8 of the said rules on the dates mentioned Klr. iI:{ag_hlclivinéi_er Eigg{lh ﬁl Mpl":s.F}I(ct>maISPree(tj I}:(laur Pl‘l\m IVE)r /éllthi?t[g)iebceltand parcel of flat cfolnst(rjucted on .390‘1)?8 gloorwithdroof rgghfttst o(tjjt of?ropert nlo. PTT?’ ; %E%ygggéng Finance Limit?c)e% gP(§17BZI-(I)|;I‘.1)
e et S L L, i i i aghuvinder Singh Both Also At: Flat on Second Floor, Plot No.D- | Block-D, built upon a piece of land measuring 116.6 sq. yards with fitted water and electricity | 2.04.03.2023, .03.07.

This i5 b inform: e genersl public above. The Borrowers/ Co-borrowers/ Guarantors/ Mortgagors, mentioned herein 10, Bali Nagar, Delhi- 110015 & Mr. Parmpreet Singh S/o Late Avtar | connection with common stair case ground floor o top floor, common passage situated at BaliNagar | 4.Rs.15, 86,071/~ (Rupees Fifteen Lakh

8t tha ficn letier dated b lar and the Publ | are hereby cautioned not to deal with th 3

il A e i above in particular and the Public in general are hereby cautioned not to deal with the Singh AllAt:- 226, Raja Garden, Delhi- 110001 New Delhi-15 in area of Village Bassai Darapur Delhi together with undivided undivisible impartible | Eighty Six Thousand and Seventy One Only)

Ef 2-_.'_‘:'['::-'- _E:r“:'“"__E"' L aforesaid properties/ Secured Assets and any dealings with the said properties/ Loan Account Number: 00166700000655 Broportionate share of ownership rights in land under the said building and bounded as:- East: | due and payable as of 30.06.2024 with

F'ffﬂfhl’u_ﬁ_lﬂllt_' ;dl?il'rﬂ-.niiﬂf;lj Secured Assets will be subject to the charge of Jana Small Finance Bank Limited. Loan Amount Sanctioned : Rs. Rs.9, 30,000/-(Rupees Nine Lakh | Property No.D-11, West: 40ft. wide road, North: 15 ft. wide road, South: 30 ft. road. applicable " interest from 01.07.2024 until

?L-' m-;'gs'?“;:;gﬂ hbl-éhazlgzll:ad - - : Thirty Thousand Only). Name of The Mortgagor(s):- Mrs. Komal Preet Kaur paymentin full.

n",;.,ﬁmmm n,,fq,;.-,p:: in favour af Place: Delhi NCR Sd/- Authorised Officer Mr. Pawan Kumar S/o Mr. Rajdeo Singh Chauhan At: Netprophets Cyberworks Pvt. Ltd. B-1, Sector-60, Noida-201301, Mrs. | Al that piece and parcel of Flat No. I- | 1. PNB Housing Finance Limited (SPNBHFL

Mrs. Rajni Saxena Wia - Shri Date: 25.07.2024 For. Jana Small Finance Bank Limited Swarnima Singh W/o Mr. Pawan Kumar At:- M/s Satyam Faishion Institute, C-56A/ 14-15, Sector-62, Noida-201309, Both At: | 657, 6TH Floor, Fairways Apartment, | 2.04.03.2023, 3.13.06.202

Dhirendra Saxena of the property Bt Elat No. 123-C, SuperS MIE EXR;l'ess Vitlaw/épartme’r:lt, : ect?r-g% Ugarﬁr§g§§8%201304, Both Also At: Flat No. I-657,6 TH Floor, gorg%?r Noida, Uttar Pradesh- |4. Rs.30,36,364/- (Rupees Thirty Lakh Thirty Six

| dabr ial MIG Flat No. airways Apartment, Sushant Megapolis, Greater Noida, Uttar Pradesh- : Thousand Three Hundred Sixty Four Only) due

ocalac a rsienial MIG Fll Ko J JANA SMALL FINANCE BANK Loan Account Number: 0016666000296 Name of The Mortgagor(s):- Mr. |and payable as of 31052024 with a able

St i Sogsre Ofc: The ey, Ground & i o, Sy No 01, 128 | (ATl L DRI O O ST e L

preservation purposes, These 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, Resident Expert Plot No.28P, Sector-44, Gurgaon- 122022, Mrs. Reena Mishra Wio M7. Aakash Sachdeva At:- | Floor, Block No.3. Tower No.T-3 situated at “NCR| 2’0403 9093 3.00.05.2024

documents pertain 0 the sharé Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya FIS Global Business Solution India (P) Ltd.” Clo Team Member Plot No.15, UdKOR Vihar, Phase-IV, Gurgaon-| Monarch’, at Plot no.GH-02/C, Sector-1, Greater|4'Rs 98 05 998/- (Rupee Ninety Eight Lakh Five

mastfoate allotrant S i Road. Karol Bagh. New Delhi-110005 122016 Both At;- H.No.141, Indira Vihar Mukheréee Naqar Delhi-110009 Both Also At:- Flat No.T-3/C-311,|Noida West, District Gautam Budh Nagar, Uttar Thousand Nine H dpdN' tyE'ghtO V) d

e ot ML ] amaj hoad, Rarol bagh, New veinhi- . 11th Floor, Tower T3, NCR Monarch, Plot GH-02C, Sector-1, Greater Noida, Uttar Pradesh- 201301 Pradesh admeasuring 1680 sq. ft. including undivided | Thousand Nine Hundred Ninety Eight Only) due

pessassion of the said proparty. Tha LoanAccount Number:- HOU/GRP/0815/234883 _ roportionate share of land and common facilities. ~ |and payable as of 10.04.2024 with applicable

DEEH_EELENIWEIEWIdEEJEWﬁm&'ﬁr"F Loan Amount Sanctioned: Rs. 58,00,000/-(Rupees Fifty Eight Lakh Only) ame of Mortgagor(s): Mr. Aakash Sachdeva interestfrom 11.04.2024 until paymentin full.

,?ggﬁ' a8 IED art ta,:,f u1un mrlg';,; ] ] 1M O RTANT™ s You the borrower and co-borrower/s are therefore called upon to make payment of the above mentioned demanded amount with further interest as mentioned hereinabove in full within 60 days of this notice

process far sacuring a lnan, Any Whilst care is taken prior to acceptance of advertising failing which the undersigned shall be constrained to take action under the act to enforce the above-mentioned securities. Your attention is invited to provisions of sub-section (8) of section 13 of the act by

ciaims, objections, or Interests E?(p}’egf( g;’tﬁj}’fj&b"sz ;E.?-. (‘D’fg;yh'g dcfens'fegr:z;g?o'r"gﬁﬂ virtue of which you are at liberty to redeem the secured asset within period stipulated in the aforesaid provision. Please note that as per section 13(13) of the said act, you are restrained from transferring the
r;-znr.errhmna r:-lnja n;fnri?':eﬂnlmqﬁd contonts. mor for any loss or damagpe incurred as a above-referred securities by way of sale, lease or otherwise without our consent.

D Te o it T Soys St O e o] Place: Uttar Pradesh/Delhi-NCR, Date: 25.07.2024 Authorised Officer: For Kotak Mahindra Bank Ltd.

data ofthis nofica, We therefore recommend that readers make

Chetan Kurmar Verma {Advocata) Necessary inquiries before sending any monies or

Caambar Mo B30 Distnct & Session enterir‘_lg into_ any agreemen_ts with a{tdvertisers or

Coum. IEa_;nuga*. Ehasiabad LB ot::ervvlse acting on an advertisement in any manner
Wabid ro. 9999607044, whatsoever.
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(THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT) (THIS DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR
SUBSCRIBE FOR SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA)

' RAJPUTANA INDUSTRIES LIMITED

Corporate Identity Number: U31909RJ2011PLC035485

(Pl Soan s
R Coda 10 veiw B FHF)

Cur Company was originally incorporated as a Private Limited Company in the name of “Rajputana Industries Private Limited” under the provisions of the Companies Act, 1956 vide Certificate of Incorporation dated June 13, 2011,
issued by the RoC, Rajasthan, bearing Corporate Identification Number U31908RJ2011PTCO35485. Subsequently, our company was converted into Public Limited Company vide shareholders resolution passed at the Extra-Ordinary
General Meeting held on April 21, 2023 and name of company was changed to “Rajputana Industries Limited™ pursuant to issuance of Fresh Certification of Incorporation dated May 04, 2023 by Registrar of Companies, Jaipur bearing
Corporate [dentification Number U31909RJ2011PLC035485. For detaills of Incorporation, Change of Name and Registerad Office of our company, pleasa refer Lo chapler lited “Our History and Certain Other Corporate Matters”
beginningon page 173.
Registered and Corporate Office: F-269-B, Road No. 13, VKIA, Jaipur Rajasthan 302013 India
Tel. No.: +31 8588841031, E-mail; cs@rajputanaindusines.com, Website: www.rajputanaindustries,com
Contact Person: Sonal Jain, Company Secretary and Compliance Officer

PROMOTERS OF OUR COMPANY: SHERA ENERGY LIMITED, ISHA INFRAPOWER PRIVATE LIMITED, MR. SHEIKH NASEEM AND MRS. SHIVANI SHEIKH

INITIAL PUBLIC OFFER OF UPTO 62,85,000 EQUITY SHARES OF FACE VALUE OF < 10/- EACH (“EQUITY SHARES") OF RAJPUTANA INDUSTRIES LIMITED (“OUR COMPANY" OR “COMPANY" OR
“ISSUER™) FOR CASH AT A PRICE OF ¥ [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF % [«] PER EQUITY SHARE), AGGREGATING UPTO ¥ [#] LAKHS ("THE ISSUE"). THIS ISSUE
INCLUDES A RESERVATION OF UP TO 3,60,000 EQUITY SHARES AGGREGATING UP TO ¥ [#] LAKHS (CONSTITUTING UP TO [] % OF THE POST-ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR
COMPANY) FOR SUBSCRIPTION BY THE MARKET MAKER ("MARKET MAKER RESERVATION PORTION") UP TO 30,000 EQUITY SHARES AGGREGATING UP TO < [¢] LAKHS (CONSTITUTING UP
TO [#] % OF THE POST-ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY) FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (“THE EMPLOYEE RESERVATION PORTION") AND UP TO
3,00,000 EQUITY SHARES AGGREGATING UP TO ¥ [] LAKHS (CONSTITUTING UP TO [e] % OF THE POST-ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY) FOR SUBSCRIPTION BY
THE SHERA ENERGY LIMITED SHAREHOLDERS (“THE SHERA ENERGY LIMITED SHAREHOLDERS RESERVATION PORTION"). THE ISSUE LESS MARKET MAKER RESERVATION PORTION,
EMPLOYEE RESERVATION PORTION AND SHERA ENERGY LIMITED SHAREHOLDERS RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET ISSUE". THE ISSUE AND THE NET
ISSUEWILL CONSTITUTE [#] % AND [] % RESPECTIVELY OF THE FULLY DILUTED POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGER, HAS UNDERTYAKEN A PRE-IPO PLACEMENT OF 6,00,000 EQUITY SHARES FOR CASH CONSIDERATION
AGGREGATING TO ¥ 228 LAKHS. THE SIZE OF THE FRESH ISSUE AS DISCLOSED IN THE DRAFT RED HERRING PROSPECTUS, AGGREGATING UP TO 68,85,000 EQUITY SHARES, HAS BEEN
REDUCED BY 6,00,000 EQUITY SHARES PURSUANT TO THE PRE-IPO PLACEMENT, AND ACCORDINGLY, THE FRESH ISSUE IS FOR AN AGGREGATE UP TO 62,85,000 EQUITY SHARES AND THE
MINIMUM ISSUE SIZE SHALL CONSTITUTE AT LEAST 10% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY, IN COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR.

NOTICE TO INVESTORS CORRIGENDUM

TO THE RED HERRING PROSPECTUS DATED JULY 23, 2024 (“THE CORRIGENDUM")

The following Changes or updation has been made under the Chapter “Issue Structure” of the Red Herring Prospectus.

This is with reference to the Red Herring Prospectus dated July 23, 2024 {"Red Herring Prospectus”) filed by Rajputana Industries Limited with the Registrar of Companies, Jaipur, National Stock Exchange of India Limifed and Securities
and Exchange Board of India Limited (“SEBI"™) and the abridged prospectus in relation to the Issue.

Please refer to page no. 334-336 of the RHP, refer to the headings "FOLLOWING IS THE ISSUE STRUCTURE” pleasa consider the paragraph, as given below, instead of the paragraph as mentioned in the RHP:

Initial Public Offer of up to 62.85,000 Equity Shares of face value of ¥ 10/- each fully paid {the Equity Shares) for cash at a price of ¥ [e]/- (including 2 premium of £ [e |- aggregating up 1o T [e] Lakhs). The |ssue comprises a resenvation of up to
360,000 equity Shares of T 10/- each for subscription by the designated Market Maker (“The Market Maker Reservation Portion"”), up to 30,000 Equity Shares of ¥ 10/- each for subscription by Eligible Employees ("The Employee
Reservation Portion™) and up to 3,00,000 Equity Shares of ¥ 10/- each for subscription by the Shera Energy Limited Sharsholders (" The Shera Energy Limited Shareholders Reservation Portion"”).

The Net Issue to the pubfic will be of up to 55,95, 00 Equity Shares (the “Met Issue”). The Issue and Net Issue will constitute [e] and [e] of the post issue paid up Equity Share capital of our Company.

The Issue is being made through the Book Building Process.
The Face value of the Equity Shares is $10/- each.

Particulars ” Market Maker Eligible Employees Shera Energy Limited QIBs " Non - Institutional Bidders Retail Individual Bidders
Reservation Portion Reservation Portion Shareholders
Reservation Portion™

Mumber of Equity | Up to 3,60,000 Equity | Upto 30,000 Equity Shares Up to 3.00,000 Equity| Notmore than 26 85,000 Equity Shares.
Shares Shares Shares

Mot kess than 9,00,000 Equity Shares | Not less than 20,10,000 Equity
available for allocation or Met Issue | Shares available for allocation or
less allecation o CQIE Bidders and | Net [ssue less allocation (o QB
Retail Individual Bidders. Bidders and Mon-Institutianal
Bidders.

Percentage of Mot more than 5% of | The Employes

The Shera Energy Limited | Not more than 50% of the Net Issue being [ Not less than 15% of the Met Issue or | Not less than 35% of the et

Issue Size/ Net | the Issue Size. Reservation Portion shall constitute | Shareholders available for allocation to QIB Bidders. the Met Issue less allocation to QIB | Issue or Net Issue less allocation
Eﬁf"m E;T'am for not exceeding 5% of the Post Issue | Resarvation Parlion shall | However, up to 5% of the Net QIB Portion will be | Bidders and RiBs will be available for | to QIBs and Non-Institutional
P Paid-up Share Capital of our|constitute nol more than | available for allocation proportionately to Mutual | 3location. Bidders will be available for

allocation

Company. 10% of the Issue Size. Funds only. Mutual Funds participating in the
Mutual Fund Portion will also be eligible for
allecation in the remaining QIE Portion. The
unsubscribed portion in the Mutual Fund Portion
will be added to the Net QIB Portion.
Basis of Aliotment! | Firm Allotment Alloiment lo each Proportionate Proportionate as follows (excluding the Anchor | Alloiment to each MNon-Institutional | Allotmenttoeach
Allocation if Eligible Employes shall not be more Investor Portion): (a) Up 157,000 Equity Shares | Bidder shall not be less than the | Retail Individual Bidder shall not
respective than Rs. 2 00.000. In case of under- shall be available for allocation on a proportionate | Minimum NIB Application Size. | ba less than the maximum Bid kot
calegory is rintion in the empl basis to Mutual Funds cnly; and (b) Up fo|subject to the availability of Equity (. .. i .
oversubscribed® ?;Z?rvpatuiun ptﬂ?':an np_ D? ; : 10,74,000 Equity Shares shall be available for | Shares in the MNon- Institutional ;';iifﬁfg irt?lr?: Eé':;?:%uﬂr:miq;fs
unsubscribed portion may be aliocation on a proportionate basis to all QiBs, | Portion, and the remaining. Eth’ the remaining available Equity
allotted on a proportionate basis, for including Mutual Funds receiving allocation as | Shares, if any, shall be allotied on a Shares it any, shall be allotied on
a value in excess of Rs. 2,00,000, per(aj above. proporiionate basis. For defails, see &pmmﬂima}e bate
subject to the total allotment Upto 80% of the QIB e NI, NG D | dotils seeasue
:[1? ST‘D%"?EES%’%E SHSIHEEZ?EHE!EQ! Partion (of up ta 16, 11,000 Equity Shares may be Pag ' Procediire”
: i ; : allocated on & discretionary basis o Anchor P
undarsubsn:nptmn._ if ary, in the Invmeions ol whitch one-hind chal b avaliabls for peginning on page 338.
Employea Raservation Portion shall allocation fo Mutual Funds only, subject to valid
be added back tothe NetIssue. Bid received from Mutual Funds at ar above the
Anchor Investor Allocation Price
ModeofBidding  |Only through the | ASBA only (including the UPI|ASBA only (including the | Through ASBA process only (except for Anchor | Bids Up to Rs. 5 lacs can be made through UPI or ASBA process and bids

ASBA Process Mechanism) UPI Mechanism) Investors). above Rs. 5 Lacs shall only through ASBA Process only.

Minimum Bid Size | [#] Equity Shares of | [#] Equity Shares of Face Value of [#] Equity Shares of Face | Such number of Equity Shares in multiple of [#] | Such number of Equity Shares in | [#] Equity Shares of Face Vaiue
Face Value of T 10/- | T 10/-each, Value of ¥ 10{-each, Equity Shares such that the Bid Amount exceeds | multiple of [] Equity Shares such that | of € 10+-each.
each. T 2.00,000/- the: Bid Amount exceeds T 2,00,000/-

Maximum Bid Size [Such number of | Such number of Equity Shares in | Such number of Equity | Such number of Equity Shares in multiples of [e] | Such number of Equity Shares in Such number of Equity Shares in
Equity Shares in|multiples of [] Equity Shares so | Shares in multiples of [e] | Equity Shares not excesding the size of the Net | multiples of [#] Equity Shares so that | multiples of [#] Equity Shares so
multipies of [e] Equity | that the Bid Amount does not | Equity Shares so that the | Issue, subject to applicable imits, the Bid does not exceed the size of the | that the Bid Amount does not
Shares 50 that the Bid | exceed ¥ 5,00,000/- Bid Amount does not Net Issue (exciuding the QIB Portion). | sxceed ¥ 2.00.000/-

Amount does not exceedT 2,00 000/ subjectto applicable limits.
exceed the markel
maker reservation

portion.

Mode of Allotment | Compulsonly in Dematenalized mode,

[#] Equity Shares and in mulliples | [e] Equity Shares and in

Trading Lot [] Equity Shares, |[e] Equity Shares and in multiples | [e] Equity Shares and in | [#] Equity Shares and in multiples thereof.
thereof. multiples theraof.

however, the market | thereof multiples thereof,
maker may accept
odd lots, if any, in the
market as reguired
under the SEBI
(ICOR} Regulations,
2018.

Terms of Payment | In case of Anchor Investors: Full Bid Amount shall be payable by the Anchor Investors at the ime of submission of their Bids

In case of all other Bidders: Full Bid Amount shall be blocked in the bank account of the ASBA Bidder {other than Anchor Investors) or by the Sponsor Bank throwgh the UPI Mechanism (for RIBs or Individual investors
bidding under the Non—Institutional Portion for an amount of more than < 2, 00,000 and up to<5.00,000, using the UP| Mechanism) thatis specified in the ASBA Form at the time of submission of the ASBA Form

Terms of Payment | In case of Anchor Investors: Full Bid Amount shall be payable by the Anchar Investars at the time of submission of their Bids

In case of all other Bidders: Full Bid Amount shall be blocked i the bank account of the ASBA Bidder (other than Anchor Investors) or by the Sponsor Bank through the UPI Mechanism (for RIBs or Individual mvestors
bidding under the Non —Insfitutional Portion for an amount of more than ¥ 2,00,000 and up fo < 5,00,000, using the UPI Mechanism) thatis specified in the ASBA Form atthe time of submission of the ASBAForm

*Assuming full subscription in the Issue

(1) Our Company in consultation with the BRLM, may allocate up to 60% of the QIB Portion to Anchor investors on a discretionary basis, in accordance with the SEBI ICDR Regulations. Cne-third of the Anchor Investor Portion shall be
reserved for domestic Mutual Funds only, subjectto valid Bids being receved from domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription or non-Allotment in the Anchar Investor Portion, the
balance Equity Shares in the Anchor Investor Portion shall be added to the Met QIB Portion, For details, see “Issue Procedure™ beginning on page 338,

[2) Subject to valid Bids being received at or above the Issue Price, The |ssue is being made in terms of Rula 18{2)(b) of the SCRR read with Regulation 252 of the SEBI (ICDR) Regulations, 2018, this is an Issue of at least 25% of the post-
Issue paid-up Equity Share capital of our Company. This Issue is being made through the Book Building Process, wherein allocation to the public shall be made as per Regulation 253 of the SEBI ICDR Regulations.

[3) Full Bid Amaunt shall be payable by the Anchor Investors al the time of submisssan of the Anchor Investor Application Forms provided that any difference between the Anchor Investor Allocation Price and the Anchor Investor |ssue Price
shall be payable by the Anchar Investor Pay-In Date as indicatedin the CAN,

(4) In case of joint Bids, the Bid cum Application Form should contain only the name of the first Bidder whose name should also appear as the first holder of the beneficiary account held in joint names, The signature of only such first Bidder
would be required in the Bid cum Application Form and such first Bidder would be deemed to have signed on behalf of the joint holders. Bidders will be required to confirm and will be deemed o have represented 1o our Company, the
Underwriters, their respective directors, officers, agents, affiliates and representatives that they are eligible under applicable law, nules, regulations, guidelines and approvals fo acquire the Equity Shares, Our Company resarves the nght to
reject, itits absolute discretion, all or any multiple Bids in any or all categaries.

(5) Elegible Shera Energy Limited Shareholders Bidding in the Shera Energy Limited Shareholders Reservation Portion can also Bid in the Employee Reservation Portion If such eligible shareholders are the covered in eligible employee of
issuer company. Further eligible retail sharehalders can also bid in the RIB Porion, and such Bids will not be treated as multiple Bids, Further, any unsubscribed porion remasning in the Shera Energy Limited Sharehalders Reservation Portion
shall be added back to the Net Issue. In case of under-subscription in the Nel issue, spill-over to the extent of such under-subscription shall be permitted from the Shera Energy Limited Shareholders Reservation Portion, subjectto applicable
law.

The above is to be read in conjunction with the Red Herring Prospectus and accordingly their references in the Red Herring Prospectus stand amended pursuant to this Corrigendum, Please note that the changes pursuant to this Cormigendum
will be appropriately included in the Prospectus, as and when filed with the RoC, the SEBI and the Stock Exchange. All capitalized terms used in this Corrigendum shall, unless the context otherwise requires, have the meaning ascribed to
them in the Red Heming Prospectus,

For and on behalf of Rajputana Industries Limited

Sd/-
Place: Jaipur Shivani Sheikh
Date: July 24, 2024 Managing Director

Disclaimer: Rajputana Industries Limited is proposing, subject to apphicable statutory and reguiatory requirements, receipt of requisite approvals, market conditions and other considerations, fo make an Initial Public 1ssue of its Equity
Shares and has filed the RHP wilh the RoC. The RHP will be available on the websites of SEBI af wwiw sebigovin and NSE Lid al www.nseindia.com respectively and is available an the websites of Holani Consultants Prvate Limited al
www holaniconsuffanis.co.in, The potential investors should nofe that investment in equity shares involvas a high degree of risk and for defais relafing to the same, refer to the Secfion tited “Risk Factors " on page 31 of the RHP. Potential
invesfors should not rely on the RHP filed with the SEBI for making any investment decision,

The Equily Shares have not been and will nol be registered under the United Siates Securilfes Acl of 1933, as amended (U, 3. Securities Act"), and may not be [ssued or sold within the Unifed Stales excep! pursuant lo an exemplion from, or
in & transaction not subject to, the reqistration requirements of the U.S. Secunties Act and applicable U.S. slale securilies laws. Accordingly, the Equity Shares are belng lssued and sold oulside the United States in offshore transactions in
reffance on Regulation under the UL.S. Securiffes Act and applicable laws of the jurisdicfions where such Issues and sales oocur. There will be no public offering in the United States.
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